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PER  P.VENKATA SUBBA RAO 

 
 

 
Ld. Counsel for the appellant submits that there was some error in 

computing the number of delays in their application for COD and 

therefore they would file fresh application for COD. 

2. Accordingly, this application for COD is disposed of and the 

appellant is directed to file fresh COD application.  

 (dictated and pronounced in court) 

 

                            
 

(P.Venkata Subba Rao) 

Member (Technical) 
 

 
 

(P. Dinesha) 
                            Member (Judicial) 
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